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MU.ISTRY OF URBAN DEVELOPMENT
NOTIFICATION
" cw Delhi. the 19th March. 2007

G.S.R. 235(E).—Jn exercise of the powers conferred by clause (ii) of Sub-secuon (2) of Sectwn 56 read with
Section 51 of the Delhi Metro Railway (Operation and Maintenance) Act, 2002 (60 of 2002), the Central Gove rment
hereby makes the following rules, namely : —

1. Short title and commencemeiot —! 1) These rues may be caled the Delhi - ctro Railway (Salay, Allowaces,
Oter Tersand Conditions of Service of the Claims Commissioner) Rules, 2007.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Defnitions.—(1) In these rules, unless the context otherwise requires: —
{a) "Act" means the Delhi Metro Railway (Operation and Maintenance) Act, 2002 (60 02002).
(b) "Claims Commissioner" meas the Clailns Colnmissioner appointed under Sectin 48 ofthe Act.
(c) "section" means a secti(ln of the Act;

(2) All other words and expressions used herein but not defined shall have tie same meaings respectively
assigned to them in the Act. '

3. Salary and allowances,—(!) The Claims Commissioner shall be entitled to such pay ,md allowances as are
allnissihlc to a Jucgc of aHigh Court :

Provided that in case ofappointrncnt of a person as Clailns c:ommissioncr, who has retired as a Judge of a High
Court ad ,vho is in receipt of or has received or has becorne entitled to receive any retiremet benefits, by "'ay of
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pension, gratuity, employer’s contribution to Contributory Provident Fund or other forms of retirement benefits, the pay
shall be reduced by the gross amount of pension or pensionary equivalent of employer’s contribution to Contributory
Provident Fund or other forms of retirement benefits, if any, drawn or to be drawn by him :

Provided further that in the case of appointment of a person as Claims Commissioner, who has retired from
service after holding a post in Grade 1 of Indian Legal Service, orhas retired froma civil judicial post carrying scale of pay
not less than that of a Joint Secretary to the Government of India after holding that post for at least three years, and who
is in receipt of, or has received or has become entitled to receive any retirement benefits, by way of pension, gratuity,
employer’s contribution to Contributory Provident Fund or other forms of retirement benefits, the pay shall be reduced
by the gross amount of pension or pensionary cquivalent of Employer’s Contributory Provident Fund or other forms of
retircment benefits, if any, drawn or to be drawn by him.

4. Accommodation.—(1) The Calims Commissioner, if he is serving or arctired Judge of a High Court, shall be’
entitled to residential accommodation on terms as admissible to a serving Judge of a High Couxt.

(2) Where the Claims Commissioner is not provided with the accommodation referred to in sub-rule (1), he may
be paid, every month, a House Rent Allowance at the rate of thirty per cent of his basic pay.

5. Facilities for medical treatment.— The Claims Commissioncr shall be entitled to medical kreatment and
hospital facilities, applilcable to the officer of equivalent pay scale, as provided in the Central Government Health
Scheme. '

6. Conditions of service, etc.—Notwithstanding anything contained in these rules, the conditions of service of
and other facilities available to the Claims Commissioner shall be the same as admissible to a serving Judge of a High
Court.

7. Office accommodation and other facilities.—The metro railway administration shall provide necessary
office accommodation, staff, conveyance and other facilities and assistance to the Claims Commissioner for the discharge
of his duties under the Act.

8. Residual provision.—Matters relating to the conditions of service of the Claims Commissioner withrespect
to which no express provision has been made in these rules shall be referred in each case to the Central Government for
its decision and the decision of the Central Government thereon shall be binding on the said Claims Commissioner.

9. Power to relax.—The Central Government may, by order, for reasons to be recorded in writing, relax the
provisions of any of these rules, in respect of any class or categories of persons.

{F. No. K-14011/52/2003-MR TS/Metro]
S. K.LOHIA, Director (Urban Transport)
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~ NOTIFICATION
New Delhi, the 19th March, 2007

G.S.R. 236(E).—In exercise of the powers conferred by clause (i) of Sub-section (2) of Section 56 read with
Sub-section (3) of Seckion 51 of the Delhi MetroRailway (Operation and Maintenance) Act, 2002 (60 of 2002), the Central
Govemment hereby makes the following rules, namely,—

1. Short title and commencement.—-(1) These rules may be called the Delhi Metro Railway (procedure for
investigation of misbehaviour or incapacity of the Llaims Commissioner) Rules, 2007. '

(2) They shall come into force on the date of their publication in the Official Gazette.

2. Definitions.—(1) In these rules, uni¢ss the context otherwise requires :—
(a) “Act” means the Delhi Metro Railway (Operation and Maintenance) Act, 2002 (60 of 2002).
(b) “Claims Commissioner” means the Claims Commissioner appointed under Section 48 of the Act.
(c) “Section” means a section of the Act ;

(d “Judge” means theJ udgc of the Supreme Court appointed for conducting the i anmry under sub-rule (1)
of rule 3; .

(2) All other words and expressions used herein but not defined shall have the same meamngs respectively
‘assigned to them in the Act. _ ; ; ;

3. Committee for investigation of complaints.—(1) The Central Government, on receipt of a complaint alleging
any definite charges of misbehaviour in respect of or incapacity to perform the functions of the office in respect of Claims
Commissioner, shall make a preliminary scrutiny of such complaint.

(2) If, on preliminary scrutiny, the Central Government considers it necegsary to investigate into the allegation,
it shall place the complaint together with supporting material as may be available before a Committee consxstmg of the
following persons to investigate the chargcs of allegations made in the complaint :—

(i) Secretary (Coordination and Public Grievances) Cabinet Secretariat | —Chmrman
(#) Secretary, Ministry of Urban Development —Member
(iii) Secretary, Department of Legal Affairs Minisicy of Law and Justice —Member

1838 GIle¥ -2
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(3) The Committee shall devise its own procedure and method of investigation which may include recording of
evidence of the complainant and collection of material relevant to the inquiry which may be conducted by a Judge of the
Supreme Court under these rules.

(4) The Committce shall submit its findings to the Central Government as carly as possible within a period that
may be specified by the Central Govenment in this behalf.

4. Judge to conduct inquiry.-—(1) If Central Government is of thc opinion that there are reasonable grounds for
making an inquiry into the truth of any imputation of misbebaviour or incapacity of Claims Commissioner, it shall make
areference to the Cheif Justice of India requesting him to nominate a Judge of the Supreme Court to conduct the inquiry.

(2) The Central Government shall by order appeint the Judge of the Supreme Court nominated by the Chief
Justice of India (hercinafter referred io as Judge) for the purpose of conducting the inquiry.

(3) Notice of appointment of a Judge under sub-rule (2) shall be given to the Claims Cormmissioner.

:(4) The Central Government shall forward to the Judge a copy of—
(a) the articles of charges against the Claims Commissioner concerned and the statement of imputation;
(b) the statement of witnesses, if any; and
(c) material documents relcvant to the inquiry.

(5) The Judge shall compelets the inquiry within such time or further time as may be specificd by the Central
Government.

(6) The Claims Commissioner concerned shall be given a reasonable opportunity of presenting a written
statement of defence within such time as may specified in this behalf by the Judge.

(7) Where it is alleged that the Claims Commissioncr is unable to discharge the duties of his office efficiently
due to arxy physical or mental incapacity and the allegation is dented, the judge may arrange for the medical examination
of the Claims Commissioner by such Medical Board as may be appointed for the purpose by Central Govenrment and the
Claims Commissioner concerned shall submit himself to such Medical Examination within the time specified in this behalf
by the Judge.

(8) The Medical Board shall undertake such medical cxamination of the Claims Commissioner as may be
considered necessary and submit a report to the Judge stating therein whether the incapacity is such as to render the
Claims Comunissioner unfit to continue in office.

(9) If the Claims Commissioner rcfuses to undergo such medical examination as considercd necessary by the
Medical Board, the Board shall submit a report to the Judge stating therein the examination which the Claims Commissioner
has refuscd to undergo and the Judge may on receipt of such report presume that the Claims Commssioner suffers from
such physical or mental incapcity as is alleged in the complaint.

(10) The Judge may, after considering the written statement of the Claims Commissioner and the Medical
Report if any amend the charges referred to in clause (a) to sub-rule (4) and in such a case the Claims Commissioner shall
be given a rcasonable opportunity of prescnting a fresh written statement of defence.

(11) The Central Government shall appoint an officer of that Government or any advocate to present the case
against the Claims Commissioner.

(12) Where the Central Government has appointed an advocate to present its case before the Judge, the Claims
Commissioner shall also be allowed to present his case by an advocate chosen by him.

5. Inquiry Report.— After the conclusion of the investigation, the Judge shall submit his report to the Central
Government stating therein his findings and the reasons thereof on cach of the articles of charge separatcly with such
observations on the whole casc as he thinks fit.

6. Provisions of CivilProcedure Code not binding.—The Judgc, while conducting an inquiry under rule 4, shall
not be bound by the procedure laid down by the Civil Procedure, 1908 (5 of 1908), but shall be guided by the principles
of natural justice and shall have power to regulate his own procedure including the fixing of places and times of his
enquiry.
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7. Suspension of Claims Commissicner.—Notwithstanding anyﬂnng contained in rule 4 and without prejudice
to any action being taken in accordance with the said rule, the Central Governrment keeping in view the gravity of
charges may suspend the Claims Commissioner against whom a complaint is under investigation or inquiry.

8. Subsistence allowance.—The payment of subsistence allowance to Claims Commissioner under suspension
shall be regulated in accordance with the rules and orders for the time being applicable to an officer of the Government
of India drawing an equivalent pay, - ,

(F. No. K-14011/52/2003-MRTS/Metro]
S. K. LOHIA, Director (Urban Transport)
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NOTIFICATION

New Delhi, the 19thMarch, 2007
G.S.R.237 (K).—In exercise of the powers conferred by clause (iii) of Sub-section (2) of Section 56 and clausc (d)
of Sub-section (2) of section 100 read with Sub-section (3) of Section 53 and Section 57 of the Delhi Metro Railway
(Operation and Maiatenance) Act, 2002 (50 of 2002), the Central Government hereby makes the following rules, namely:—

1. Short title and commencemeat-—(1) These rules may be called the Delhi Metro Railway (Procedure to be

followed by the Claims Commissioner and amount of compensation payable in casc of death and injuries due to accidents)
Rules, 2007.
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(2) They shall come into force on the date of their publicasion in the Official Gazette.
2. Definitions—(1) In these rules, unless the context otherwise requires,
(a) “Act” means the Delhi Metro Railway (Operation and Maintenance) Act, 2002 (60 of 2002);
(b) “Claims Commissioner’” means the Claims Commissiener appointed under Section 48 of the Act;
©) ‘“accident” means accident which is of the pature described in sub—spction (1) of Section 38 of the Act and
which involves death or personal injury to passengers;
(d) “applicant” means a person mak:ing an application to the Claims Commissioner under Section 58 of the Act;

(e) “Form’ means a form appendéid to these rules;
® “legal practitioner” shall have the same meaning assigned under Clause (i) of Section 2 of the Advocates
Act, 1961 (250f 1961); ;
(8) “legal representative” means a person who in law represents the estate of the deceased;
() “Schedule” means a Schedule appended to these rules;
@ “Section” means a Section of the Act.

{2) All other words and expressions used herein but not defined shall have the same meanings respectively
assigned to them in the Act.

3. Procedure for filing applications—(1) The application for payment of compensation in respect of accidents
involving death of, or bodily injury to person or damage to any property arising out of the working of the Metro Railway to
the Claims Commissioner shall be pxmentcd inthe form given in the Annexure either by the applicant in person or by hiduly
authorized person.

{2) An application referred to in sub-rule (1) may also be sent by registered post toClaims Commissioner.

(3) The application under sub-rule (1) or sub-rule (2) shall be presented in duplicate.

{4) Every application shall be typed legibly in double space on one side of paper of good quality.

4. Scrutiny of application—(1) The Claizns Commissioner or the staff authorized by him hall endorse on every
application the date on which it is represented or received through post under rule 3 and sign the endorsement.

(2) 1f the application on scrutiny is found to be in order, it shall be tegistered and given a serial number.

(3) I the application on scrutiny is found to be defective and the defect noticed is formal in nature, the Claims
Commissioner may allow the applicant to rectify the same in his presence and if the defect is not formal in nature, the Claims
Commissioner or the staff authorized by him may allow the applicant such time to rectify the defect as he may deem fit.

(4) If the applicant fails to rectify the defect within the time allowed under sub-rule (3), the Claims Commissioner
may, by order and for reasons to be recorded in writing. Decline to register the application and notify the applicant
accordingly.

(5) An appeal against the order passed under sub-rule (4) may be preferred by the person aggrieved within 15
days from the date of such order and such appeal shall be dealt with and disposed of by the Clalms Commissioner whose
decision thereon shall be final.

5, Notice to Metro Railway Administration-—(1) The Claims Commissioner shall issue noﬁce to Metro Railway
Administration to show cause against the application on a date of hearing to be specified therein. Such notice shall be
accompained by a copy of the application. :

(2) If the representative of Metro Railway Administration does not appear on the date specified in the nosice, or
appears and admits the claim, the Claims Commissioner shall forthwith proceed to dispose of the appligation.

(3) If the Metro Railway Administration contests the claim, it may file a reply along with copy of such document
on which it relies on or before the date of hearirg and such reply and copies of the document shall form part of the record.

6. Filing of an Affidavit.—(1) The Claims Commissioner may direct the party to give evidence, if any, by affidavit.

(2) Notwithstanding anything contained in sub-rule (1) where the Claims Commissioner if considers necessary
for just decision of the case, he may order cross-examination of any deponent

7. Filing of reply and other docoment by the respondents—(1) Metro Railway Admxmst:rauon may file its reply to
the application and copies of the documents on or before the date of hearing of the appllcatlon

(2) Inreply filed under sub-rule (1), the: Metro Railway Adminjstration shall specifically admit, deny or explain the
facts stated in the application and state additional facts necessary in its reply.

8. Summary disposal of application,—-The Claims Commissioner may, after consldenng the application, summanly
dismiss the application, if for reasons to be recorded in writing, he is of the opinion that there are not sufficient grounds for
proceeding therewith.

1898 @LJe 7k
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9. Ex-parte hearing and disposal of application.—(1) Where on the date fixed for hearing the application or any
other date to which such hearing may be adjourned, the applicant appears and the representative of Metro Railway
Administration does not appear, the Claims Commissioner may, in his discretion adjourn the hearing or hear and decide the
application ex-parte.

(2) Where an application has been heard ex-parte against the Metro Railway Administration, the fatter may apply
to the Claims Commissioner for an crder to set aside it and if the Metro Railway Administration satisfies the Claims
Commissioner that the notice was not duly served or that its representative was prevented by any sufficient cause from
appearing, the Claims Commissioner may make an order setting aside the ex-parte hearing upon such terms as it thinks fit
and shall appoint the day for proceeding with the application.

10. Disposal of application in defantt.—(1) Where on the datc fixed for hearing the application or any other date
to which such hearing may be adjourned, the representative of Metro Railway Administration appears and the applicant
does not appear, the Claims Commissioner may, in his discretion adjourn the hearing or hear and decide the application in
default,

(2) Where an application has becn heard and disposed in defau!t against the applicant, the latter may apply to the
ClaimsiCommissioner for any order to set aside it and if the applicant satisfies the Claims Commissioner that the notice was
not duly served or he was prevented by any sufficient cause from appearing, the Claims Commissioner may make an order
setting ‘aside the dismissal in default, upon such terms as he thinks fit and shall appoint the day the proceeding with the
application.

11. Powers of Claims Commissioner.—The Claims Commisstoner shall have, for the purposes of discharging his
functions under the Act, the same powers as are vested in a civil court under the Code of Civil Procedure, 1988, while trying
a suit, in respect of the following matters, namely:—-

(a) summoning and enforcing the attendance of any person and examining him on oath;

(b) requiring the discovery and production of documents;

(¢) receiving evidence on affidavit;

(d) subject to the provisions of Sections 123 and 124 of the Indian Evidence Act, 1872, requisitioning and public
record or document or copy of such record or document from any office;

(e) issuing commissions for the examination of witness or documents;

(f) reviewing his decisions;

(g) dismissing an application for default or ex-parte; and

(h) setting aside any order of dismissal of any application for default or any order passed by it ex-parte.

12. Summoning of witnesses and method of recording evidence.-—(1) If an application is presented by any party
to the proceedings for summoning of witnesses, the Claims Commissioner shall issue summons for the appearance of such
witnesses unless the considers that their appearance is not necessary for the just decision of the case.

(2). The Claims Commissicner shall make a brief memorandum of substance of the evidence of every witness as
the examination of the witness proceeds and such memorandum shall fore. part of the record:

Provided that if the Claims Commissioncr does not make such memorandum, he shall record the reasons for his
inability to do so and shall cause such memorandum to be made in writing from his dictation and shall sign the same, and
such memorandum shail form part of the record.

13. Decision of the Claims Cemmissioner.—The Claims Commissioner shall decide every application as
expeditiously as possible on perusal of documents, affidavits and other evidence, if any, and after hearing such oral
argument as may be advanced.

14. Order to be passed and signed.—( 1) The Claims Commissioncr, after hearing the applicant and the Metro
Railway Administration, shall pass an order as he thinks fit either at once or, as soon as thereafter as may be practicable.

(2). Every order of the Claims Commissioner shall be in writing and shall be signed by him.

(3). An order made by the Claims Commissioner shall be executed as a decrec of civil court and the provisions of
the code of Civil procedure, 1908, so far may be, shall apply as they apply in respect of decree of a civil court.

15. Review of decision.—( 1) Any person considering himself aggrieved by any crder of the Claims Commissioner,
on account of some mistake or error apparcnt on the face of the record, or for any other sufficient reason, desires to obtain
review of such order, may apply for teview of a final order not being an interlocutory order, to the Claims Commissioner.

(2). Where it appears to the Claims Commissioner that there is no sufficient ground for a review, he shall reject the
apphcation. ,

(3). Where the Claims Commissioner is of the opinion that the application for review should be granted, he shall
grant the same:

w
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Provided that no such applicasion shall be grantod without previous notice to the Metro Railway Administration
or to enable it to appear and be heard in support of the order, a review of which is applied for.

16. Orders or directions by the Claims Commissioner.—The Claims Commissioner may pass such orders or
give such directions as may be necessary or expedient to give effect to his orders or to prevent abuse of the process or to
secure the ends of justice.

17. Inherent powers of the Claims Commissioner.—Nothing in these rules shall be deemcdto limit or otherwise
affect the inherent powers of the Claims Conunissioner to make such orders as may be necessary for the ends of Justxcc or
to prevent abuse of the process of the office of the Claims Commissioner.

18. Association of experts.—(1) The Claims Commissioner may, for the purpose of dctermmmg any claim for
compensation choose one or more experts passessing any hnowledge of any matter relevant to the inquiry.

(2) Compensation, if any, to be paid to the persons associated with the inquiry, as per sub-rule (1) shall be
determined by the Claims Commissioner and paid by Metro Railway Administration.

19. Amount of compensation.—(1) The amount of compensation payable in respect of death or injuries, shall be
as specified in the Schedule.

(2) The amount of compensation payable for an injury not specified in Part II or Part I1I of the Schedule but which,
in the opinion of the Claims Commissioner, is such as to deprive a person of all his capacity to do any kind of work, shall be
Rs. 4 lakh (four lakh rupees).

(3) The amount of compensation payable in respect of any injury (other than an injury spccxfxed in the Schedule
or referred to in sub-rule (2) resulting in pain and suffering, shall be such as the Claims Commissioner may, after taling into
consideration medical evidepce, besides other circumstances of the case, determine to be reasonable :

Provided that if more than one m_]my is cansed by the same accident, compensation shall be payable in respcct of
each such injury :

Provided further that the total compensation in respect of all such injuries shali not exceed Rs. 80,000 (eighty
thousand rupees).

(4) Where compensation has been paid for any injury which is less than the amount which would have been
payable as compensation if the injured person has died or the person subsequently dies of the injury, a further compensation
equal to difference between the amount payable for death or amount already paid, shall become payable.

(5) Compensation for loss, destnuction or deterioration of goods being carried by the passenger as his personal
baggage, shall be paid to such an extent as the Claims Commissioner may, in all circumstances of the case, determine to be
reasonable.

_ 20. Limit of compensation.—Notwithstanding anything contained in rule 19, the total compensation payable
under that rule shall inno case exceed Rs. 4 lakh (four lakh rupees) in respect of any one person.

SCHEDULE
(SeeRule 19)
COMPENSATION PAYABLE FOR DEATH AND INJURIES
PART I
Amount of
compensation
. (inRs.)
For death ' 4,00,000
PARTII
(1) For loss of both hands or amputation at higher sites 4,00,000
(2) For loss of hand and a foot ' 4,00,000
(3)  For double amputation through leg or thigh or amputatlon though leg or thigh on one side and
loss of other foot ; 4,00,000
(4 For loss of sight to such an extent as to render the claimant .. ble to perform any work for which
eye sight is essential 4,00,000
4,00,000

(5 For very severe facial disfigurement

(6) For absolute deafness : . 4,00,000
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PARTII
Amount of compensation
(inRs.)
(1)  For amputation through shoulder joint 3,60,000
(2)  For amputation below shoulder with stump less than 8" from tip of acromion 3,20,000
(3) For amputation from 8” from tip ¢f acromion to less than 442" below tip of olecranon 2,80,000
(4) Forloss of a hand or the thumb and four fingers of one hand or amputation from 442” below
space tip of olecranon 2,40,000
(5) For loss of thumb 1,20,000
(6) For loss of thumb and its metacarpal bone 1,60,000
(7) For loss of four fingers of one hand -2,00,000
(8) For loss of three fingers of one hand 1,20,000
) Fof loss of two fingers of one hand 80,000
(10)  For loss of terminal phalanx of thumb 80,000
(11)  For amputation of both fect resuiting in end-bearing stumps 3,60,000
(12)  For amputation through both fect proximal to the metatarsophalangcal joint 3,20,000
(13)  For loss of all toes of both feet through the metatarsophalangeal joint 1,60,000
(14)  Far loss of all toes of both feet proximal to the proximal interphalangeal joint 1,20,000
(15)  For loss of all toes of both fect distal to the proximal interphalangeal joint 80,000
(16)  For amputation at hip 3,60,000
(17)  For amputation below hip with stump not exceeding 5" in length measured from tip of great
trenchanter but not beyond middlc thigh 3,20,000
(18)  For amputation below hip with stump cxcceding 5" in length measured from tip of grcat
trenchanter but not beyond middle thigh - 2,8C,000
(19  For amputation below middle thigh to 3 12" below knee 2,40,000
(20)  For amputation below knee with stump excceding 3 ¥2" but not exceeding 5" 2,00,000
(21)  Fracture of Spine with paraplegia 2,00,000
(22)  For amputation below lanee with stump exceeding 5" 1,60,000
(23)  For loss of one eye without complications the other being normal 1,60,000
(24)  For amputation of onc foot resulting in cnd-bearing 1,20,000
(25  For amputation through one foot proximal to the metatarsophalangeal joint 1,20,000
(26)  Practure of Spine without paraplegia 1,20,000
(27)  For loss of vision of one eye without complication of disfigurement of cye ball, the other
being normal 1,20,000
(28)  PFor loss of all toes of one feot through the metatrsophalangeal joint 30,000
(29)  PFracture of Hip-joint 80,000
(30)  Fracture of Major Bone—Femur, Tibia of both limbs 80,000
(31)  Fracturc of Major Bone—Humerus, Radius of both limbs 60,000
(32) Fracture of Pelvis not involving joint 40,000
(33)  Fracture of Major Bone—Femur, Tibia of one limb 40,000
(34)  Fractare of Major Bone—Humerus, Radius and Ulna of ene limb I 32,000
ANNEXURE
FORM
(See Rule 3)

Application under Section 58 of the Delhi Metro Railway (Operation and Maintenance) Act, 2002 tor claims for compensation
in respect of death or injury of passengers or destruction or damage to the goods being carried by them as their personal

baggage.

‘a
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PART I
Time of the Case :

PART I
SI. No. Description cf documents attached Page No.
L
2.
3
4.
S
6.

Signature of the Applicant
For use in Claims Commissioner’s Office
Date of filing '
Or

Date of Receipt by post
Registration No.

PART I

In the Office of the Claims Commissioner
Between
e ....Applicant
and

Metro Railway Administration
1. Particulars of the applicant :
Name and address
Value of claim—
3. (1)  Facts of the case :
Give here a concise statement of facts in chronological order, each paragraph containing, as nearly as possible, a separate
issue, fact or otherwise)
(i) (a) Nature of relief sought
(b)  Ground of relief.
4. (i) Matters not previously filed or pending with any other Court.
(State whether the applicant had previously filed any claim, writ petition or suit regarding the matter in respect of which the
present application has been made)
(i) In case the applicants had previously filed any claims, application, writ petition of suit, indicate the stagc at which it is
pending, and if decided, attached a certified copy of the order.

5. List of enclosures.
1.
2.
38
4,
Verification

) ST OO T TR O T (Name of the appllcant) S/o, Dfo, W/o...
ABC e TESIACTIE Of ... vviivitccee e et e st eer et enese st et e assasesrtsns st ase e bane do hercby vmfy that the contcnts of
paragraphs .......oceccueunne RO ——— .. are true to my personal knowledge, and paragraphs ..........c.cooevueienn to..
are belicved to be true to the best of knowledge or the legal advice given to me, and that I have not suppressed any mxtcnal fact
Date : Signature of the applicant
Place : ' Full Address :

[E. No. K-14011/52/2003-MRTS/Metro}
S. K. LOHIA, Director (Urban Transport)

1838 4)707- ~S" Printed by the Managcr. Govt. of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Puhhcauons, Delhi-110054.





